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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. 111

Customs Appeal No. 83 of 2010

[Arising out of Order-in-Appeal No. 01/POLICY/DDR/2010 dated
1.2.2010 passed by the Commissioner of Customs (Import & General),

New Delhi ]
For approval and signature:

Hon'ble Mr. S. S. Kang, Vice President
Hon'ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see :
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it should be released under Rule 27
of the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair
copy of the Order?

4. Whether Order is to be circulated to the
Departmental authorities?

M/s. R.K. International Cargo. Appellants
Vs.

Commissioner of Customs Respondent
New Delhi

Appearance:

Shri Piyush Kumar, Advocate for the Appellants
Shri K.K. Jaiswal, SDR for the Respondent

CORAM:

Hon'ble Mr. S. S. Kang, Vice President
Hon'ble Mr. M. Veeraiyan, Member (Technical)




Date of Hearing/decision : 10.03.2011

{- \ne ORAL ORDERNO.QJi 11 {/ [

Per S. S. Kang (for the Bench):

Heard both sides.

2. The appellant filed this appeal against the impugned order passed
by the Commissioner of Customs suspending the CHA licence after
granting opportunity of hearing to the appellant. On the last date of
hearing, the Revenue was directed to p&jmi out the position regarding
the regular inquiry or whether the show cause notice has been issued for
revocation of CHA licence. Learned SDR on instructions, submitted
that a show cause notice dated 27.7.2010 has been issued for revocation
of CHA licence and the present appellant is not responding to the show
cause notice nor is joining the inquiry.

3. As the show cause notice for revocation of CHA licence has been
issued, therefore, we find no infirmity in the impugned order whereby
the CHA licence has been suspended. The appellants are at liberty to
place all issues before the inquiry officer or Commissioner of Customs.

4. The appeal is dismissed.

( S.S.Kang )
Vice President

( M. Veeraiyan )
Member(Technical)

SS




